e

im under Section 13(4) of the said Act 2ad with Rule

[ Guarantor(s) in particular and the public in general are hereby
Myandanydealmsw%ﬂ!esaidpmpeﬂywiﬂbewbjedtomeﬁstdwgeof
santor(s)| Description of Secured Asset Demand Date of
1) (Immovable Property) Notice Date i

All That Piece And Parcel Of and Amount
] Non-agricultural Property|22 3uly 2021 20 NOV 2021
PALL ' |Described As: Block No49 Paiki Rs. 4,42,699 /- (Rupees

No15 Palki Admeasuring 56.25sqgm Four Lac Forty Two
L |Land Gram Panchayat House No762 Atk oy i omdved

Pratappura Panchmahal|
FALT | Halol Gujarat-389350 East - Sociesy| Minety Nine Only)

Road, West :- Piot No. 18, North :-

| Mo. 16, South :*Piot No, 15

Al That Piece And Parcel Of 050CT 2021 20 NOV 2021/
and  |Non-agricuitural Property|Rs.18,23,014/- (Rupees

Described As: Plot No 65/d, Eighteen Lac Twenty

No. 220, Admeasuring 52.05 Sq. Mirs.| Thousand Fourteen Only)

Toran Residency, Musa Road,
) Gigarat-294650 East - Plot No. 52/D,

West :- Society Road , A=
) No. 66/D, South :- Piot No. 64/C
AIARAT nmmmmumg Finance Limited

[ATE BANK OF INDIA

ad Station Road (60106)Branch, Taluka- Halvad,
Morbi-363330, Gujarat. Email: sbi.60106@sbi.co.in

DEMAND NOTICE
-has availed loan by morigaging the schedule mentioned property snd you the below mention has
:mﬁmmmmmmmmmmﬁmmmm
'g assel under the provisons of the Securitisation & Re-construction of Financial Assels snd
<+, 2002 {in short SARFAESI Act). We State Bank of India had issued Demand Notice ws 13(2) read
SIMMWMW&;W.WMMBWWMWMMW
1ts of the Said natices are that you had committed defaultin af the various Joans guaranteed
afion crried out o serve the notice as the provision of Section 13(2) of SARFAESI Actand in terms of
ity Interest (Enfoccement) Ruies, 2002:

Details of the Amount Ofs as per | NPA/ 13{2)
tobe «rfomdm 13{Z}notice  {Nofica date
1. Residential Hovse Situated atHalved R S. No. 2237/p, C.S.No.584, | Rs. 77,92.98000 | 14082021
Piot No. 19, Vasant Park, Near Anand Park, BIH Uniya Nagar/Gimari| (Rupees Seventy| T
Sociely, Opp. 1T, Coliege, Sara Road, Haivad Dist- Morbi situated | S€ven Lacs Ninen-ty
wilhin municipal kmits of Halvad and ademeasuring plotarea of 163.50 Hondred and cighty
square Firs and construction their on of 153.23 Sq. Mirs, In the Name Oniy) as op 0Z1i-
stashy?p!ngam&ni Dave. PLOT AREA 163.50 sq.mirs. 2. | 2021
Comercial Shop stuated in Halvad R.S. No, 2234/p, C.S.No. 651/,
Cross Rosd. Shopping Mal, Shop No. A-QA-10,A-41,A-12, Ground
liits of Halvad and admessuring a total 95.04 Sq Mrs. in the Name of
Pareshikumar Bhupatray Dave, PLOTAREASS, 04 sq.mirs.
1. Commercial Shop siuated in Halvad RSNo. 2234C.S| Rs.2223078.00
No.861/2112, Piot No. 1217, Shop No. 2, Durga Complex, Sara Road, | (Rupees Twerrly Two | 7o
Halvad Mallya Highway, stuated within municipal fimits of Halvad %?HTW";' i
aineassiig & Toai of 2885 SyMrs. 1o e name of Sw|g o iSTnT. A0
Kashyapbhal Pareshbha: Dave 2. Commercial Shop situated in 02-11-2021.
"DurgaArcade”, Ground Fiocr, C.S No. 851/1/18, R 8 No. 2234/P Plat
No. 18, Shop No. 1.2.5 and 7, Sara Chokad, Halvad Maliye Rozd.
stuatad within municipa! imits of Haivad and having total built up area
of 74.0850. Mirs. in the Name of aykumar Pareshbhai Deve. 3.
Residential Open Piot Sasated o Haivad R S. No, 265%/1/p, Plot Na.-
13, Narayan Park, Near How' Visamo, Divagadiva State Highway,
Halved situated withm moscpel Imits of Haivad and admeasuring
+05.005g. Mtrs. in e Name of Dur Corpora-tion.

tate Bank of indja with: the period o760 days from the date of publication of 0is Nolice fre aloresaid
;which State Bank of India wil sz action under the Provisions of the said Act against ail
mmmmgmmdmm,mmmm.
ank of india under the sad act nciude (1) Power to take possession of the secured assets of the
= fights to fransfer by wey of sase. assignment of sale for releasing secured assets (2) Take over
.mmwmﬁmﬁgm,wwmmmmmmm
State Bank of India shal ves i 21 e rightsand relation {o the secured assels ransfered as it the

<on 13(13) of said act, you are hereby prohibited from ransferring, either by way of sale, lease o
ﬂm?m%maﬂmﬂmﬂﬁmwbmmm
“kwithout prior consent of the State Bank of India.

.mafmbmm@arsmﬁmmwmmmmmmmmm
srmmlm,dmaﬂmmwmmmﬂi the date of publication of the
5) by public auction, by sviing quottons, tender from public or by private treaty. Piease also note
ng dues together with the cosls. :ragsmmermmwmmmmm
mre;wﬂms}_byw&m' %, By fmvitng quotations, tender from public or by private Freaty, you
:MWSMbMMWgMﬁmmanmwmm

1= Halvad

Authorised Officer, State Bank of India

.

cautioned not to

., FORMA
PUBLIC ANNOUNCEMENT ° ;
{Under Regufation 6 of the Insolvency and Bankruptey Board of nda {Insofvency Resolution
Process for Carporate Pessons) Regaletions, 2076)
FORTHE ATTENTION OF THE CREDITORS OF TRADOHUB B2B
LIMITED

RELEVANT PARTICULARS |

1. [ Name of the corporete debtor TRADOIUB B2B LIMITED {Formerly known |
as lgenius E-Commerce Private Limited) © |

2. | Date of incorporation of corporate debtor | 24/07/2074 1

3. | Authority under which corporate debtor is

RoC-Ahmedzbad "
incorporated / registered A

Corporate Identity No. / Limited Lizbifity | U52512612014PL080207 5
Identification No. of corporate Debtor o

5. | Address of the registered office and A-506, Titanium ity Center, Near Sachin®
pringipal office (i any) of corporate debrior m:ﬂmketﬁagauad,kmadmga;

Sateffite, Ahmedabad 380015, Gujarat §
6. {Insalvency commencement dateinrespect | Date of Orderis 161112021 '
of corporate debtor

2/112021) i
BT

{Certified copy of order received on
7. Estimated date of dosure of insolvency | 20/6572002
Tesolution process

18B1/TPA-0027P-NO0S39/2019-

ool

N-203, Parshwanath Metro Gy, Ne HB,
Kapdia School,Sakar Street, 1 44,
Chandikheds, Ahmadabad-382424, Gujarat

9. | Address and e-mail of the intefim
resafution professional, as registered with
the Board

10 { Address and e-mail to be used for

A/Z5,0fo Ashutosh, Sitver Arc, Opp
comespondence with the interim resofution
professional

Pansikura Hotel, B/h Townhafl, Ellishridge
Road, Ahmedabad-380009, Gujarat,.
drptradehub@gma

11.] Last date for submission of dlaims 7m

12, Classes of areditors, if any, under clause
{b} of sub-section (6A)} of section 21, .
ascertained by the interim resolation
professional

Kot Applicable

Hot Appficable

Representative of aeditors in a class {Three
names for each dass)

abmw Address: As given in Column 10 i

14.3(2) RelevantForms and
{B) Details of authorized representatives
are available :

- The rcktoes of TRADOHUB B2B LUVTED (Formesty s s gersus E-Commerce rivate Lited),

Hoticeishereby given that the National Company Law Tribunal, Atmedabad Bench has ordered
Mmmtwammmmﬁumsx LIMITED
maiymﬁmmmmmmwnm {Certified copy of order
received on 24/11/2021). ’

are heseby called upon to submit their daims with pmwmﬁ?ﬂmaﬂtnﬂuhﬁn
mmumam_mmmmm 10. Y
The financial creditors shalf submit their daims with proof by electronic means only. All ather
aeditors may submit the claims with proof in person, by post or by electronic means.
Afinancial aeditor belanging to a dlass, as fisted against the entry No. 12, shall indicate fts choice |
ofammmmmmmmmmqmmammmmm'
No.13 to act as aithorized representative of the elass {specify class] in Form CA.
Submission of fafse o misteading proofs of caim chal] #ttract penaites. 3
mmmwwmmw
SACHIN NAVEER | : y
Iterim Resshution Professional

Date: 25/11/2021

pr S

1BBAPA-D02AP-NOD39/2019-2020/ 12985

Place: Abmedabad




